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ware organised and recruitment campaigns
were launched at various traditional rural
recruitmentcentres for recruiting village
youths in the Army. These opportunities
have ceatsed to suirt due to changed
recruitment pattern. Therefore, | would like
tomake aspecial request tothe Government
to revive Ajmer Regiment and special
preference should be given to recurit brave
and bold youths of Marathwada and Ajmer
regions in Army and the recruitment should
be done at Ajmer centre.

(vi) Need to Set Up A Krishi
vigyan, Kendra In Kanpur
Dehat

SHRI KESIRI LAL (Ghatampur):

Kanpur Dehat is very backward district of
the state majority of the people depend on
agriculture directly or indirectly for their
livelihood even today. Agriculture is the in
source of heir income. The people of that
area are slill using traditional menthols of
agriculture asthey areignorant of the modem
and latest methods of agriculture and the
progress made in the filed of agriculture. As
a result, their income in negligible and
uncertain and their economic condition
remains pitiable and there appears to be no
hope for its improvement. If measures are
taken to provide proper training and
information of the new and modem techology
to these people, then new direction can be
given to agricultural sector in the area and
the economic condition of the people canbe
improved. | have been making a demand
continuously forquite a long time for starting
a Krishi Vigyan Kendra there, but nothing
has been done so far in this direction.

Therefore, | would request the Central
Governmentto start a Krishi Vigyan Kendra
in backward area of Kanpur dehat for
improving the economic condition of the
people andforthe development of agriculture
so that more avenues could be provided to
the people for economic progress and a

long-standing demand of the local people
could be fulfilled.

(vii) Needto set up a circuit Bench of
the Calcutta High Court at
Nawab-Bar In Jalpaiguri town
West Bengal

[English]

SHRI JITENDRA NATH DAS
(Jalpaiguri): Sir, | would like to draw the
attentionof the Governmenttolong standing
demand of the people of North Bengal,
sopecially those of the Jalpaiguri Divisional
Townto set up acircuitbench ofthe Calcutta
Hgh Court. The Member of the Bar
associalion of Jalpaiguri initiated the issue.
On the 3rd June, 1988, the High Court of
Calcutta announced its decisiontoset up a
Circuit Bench there. For the purpose a
number of rooms have been kept earmarked
in the Nawab-bari of Jalpaiguri town.

lurge upon the Central Government to <
take immediate necessary steps for setting
up of a Circuit Bench of the Calcutta High
Court at Nawab-Bari in Jalpaiguri town,
West Bengal.

NeedtoLookintothe Misuse
of Tada In Haryana

(viin)

[Translation)-

SHRIJANGEIR SINGH (Bhiwani): Mr.
Speaker, Sir, Iwould liketo draw the attenticn
of this august Hoyse towards the ihisuse of
TADA by Haryana Government. In August
1991 TADA hadbeen usedagainstinM.L.A.
of Haryana'Vikas Party, but the case under
TADA was withdrawn after the intervention
of the Central Governemnt . The Home-
Minister had assured the House at thatfime
that ‘TADA’ would not be allowed to be
misused against politicians. Even then this
law Is being misused by Haryana
Government to superss the political
opponents. | would like to made a humble
request to the Prime Minister that qrders
should beissuedtoreviewthe cases against
the presons arrested under TADA In Haryana
sothat arbitrary misuse of this law is checked.
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MR. SPEAKER: The House stands
adjourned to reassemble at 3.00 p.m..

13.55 hrs.

The Lok Sabha then adjourned for lunch
till Fifteen of the Clock

The Lok Sabha re-assembled after Lunch
at six minutes past fifteen of the Clock.

[MR. DEPUTY -SPEAKER in the Chair
[English)

SHRIBASU DEB ACHARIA (Bankura):
Sir, | would request you that the Minister of
State for Home Affiairs should first make a
Statement on Tripura. It is listed here for its
being made just before the Private
Members's Business. If you have no
problem, | think you can request the Home
Minister to make the Statement. He is also
ready with the Statement. We are all
interestedto hear his Statement. Thedebate
can be held later on.

MR. DEPUTY-SPEAKER: let us take
up the listed subject and after that the
Statement can be made.

SHRIMATI GEETA MUKHERJEE
(Panskura): Sir, we have also a Meeting of
the Amniocentesis ccmmittee. The Minister
is ready. i1 you kindly give us the opportunity
tolistento him, thenwe gotothe Joint Select
Committee Meeting. The Minister is also
ready. (Interruptions).

THEMINISTER OF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI AZAD):
We do not have any objection.

MR. DEPUTY -SPEAKER: So, we shall
just oblige Basu Deb Achariaji and .

SHRIGHULAM NABI AZAD: Geetajiin
Particular.”
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MR. DEPUTY-SPEAKER : Now, the
hon. Minister may make the Statement.

15.08 hrs.

STATEMENT BY MINISTER
Alleged rape of tribal women in Tripura
[English}

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
M.M. JACOB): In compliance with the
direction of the Speaker, | wish to informthe
House about the facts based on report
received from the State Government,
regarding the alleged incidents of rape of
some ftribal women in Tripura and the
allegation of sexual harassment and suicide
of gril inmates of a Government orphanage.

On 20.02.2 1992. some non-trebles of
Stanala village want to Swastipara and
orinagaparainsearch oftwo non-tribals who
were suspected to have been kindaped by
the ATTF. About a month later, Shri Samar
Chodhury, MLA, CPI (M) and ShriSurendra
Reang of CPI (M), Member of District Council
portedtokanchanur police stationthat some
non-tribal miscreants had raped six tribal
ladies in 20.02.,1992. They were requested
tolodge aformalcomplaint butthey declined
to do so. However, on the verbal complaint,
police investigatedthe complaint. The Circle
Inspectorandthe S.D.0., Kanchanpurvisited
the places. None of the victims reported any
such incident of rape and no evidence was
adduced to substantiate the allegation. A
letter signed by Shri Samar Chodhury and a
few others addressedtothe Chief Secretary,
Tripura was received on 20th march, 1992
containing the allegation of six tribal women
being reped by non-tribal anit-scoials at
Swasti para of Chota Dumbur Gaon Sabha
underKanchanpurpolice Station. The SDM,
Kanchanpur who is a tribal officer was
asked to conduct an enquiry in to the
allegation who, in" his preliminary repon,



